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APPROPRIATION (VOTE ON
ACCOUNT) BILL*

MR. SPEAKER : The House will
now tlake up Appropriation (Vote on
Account) Bill.

THE MINISTER OF FINANCE

(SHRI PRANAB MUKHERIEE) ;
Sir, I beg to move for leave to introdu-
ce a Bill to provide for the withdrawal
of certain sums from and out of the
Cosolidated Fund of India for the
services, of a part of the financial year
1984-85.

MR. SPEAKER : The guestion s @

**That leave be granted to introduce

a Bill to provide for the withdrawal

of certain sums from acd out of the

Cosolidaeted Fund of India for the
services of a part of the tinana-
al year [9384.85 "

The mction was adoptrd

MR. SPEAKER : The Minister may
now intioduce ths Bill.

SHRI PRANAB MUKHFRIJLF .|
introduce *the Bill.

I beg to move :**

“That the Bill 10 provide far the
wethdrwal of cortain sums from and
out of the Consohdated Fund of Inaia
for the services of a part of ths finan-

cial ycar 1984-85, be taken inio consi-

deration.”’
MR. SPEAKER : Molicn moved :

*“That the Bill to provide for the
withdrawal of ccrtains sums from and out
of the Cansolidated Fund of India for
the scrvces of a part of the Financial
year 1984-85, be taken into Considera-
tion."’’

*Published in Gazctte of Inaia Extra Ordinary Part Il section-2
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**Introduced/Moved with the recommendation of the President.
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SHRI PRANAB MUKHERIJEE : Mr
Ramavatar Shastn has raiszd four points
and prof. Ajit Kumar Mohta has raised
a number of points, As you koow Sir
the practice with rcgard (o the points
which are not directly relatzd to my
Ministry is that normally wepass on
the suggestions and points (o the
respective Ministries,

.

SHRI RAMAVATAR SHASTRI:
Most of my points related to your
Ministry,

SHRI PRANAB MUKHERIEE :
About raising the Pension of the freedom
fighters, the hon. Member  himself s
aware that it is under the active consid-
eration of the Ministry of Hom.: Affairs.

SHR!I RAMAVATAR SHASTRI :
For how long? Last Year also You had
~aid the same thing.  How long will it
take ?

SHRI PRANABR MUKHERIEE : If
I had som.thing in my po.ket | would
have done much earlicr. We are taking
note of it. Similarly, this problem has
also come to our notice, that is, facilities
10 ex-Mvembers.  As You know, w2 have
recently done somcthing for the  present
Mecmbers. So [ will take somz more time
1o absorb the shock of what we have
done for the present Members  and
thereafter I will do something for the
ex-Members.

AN HON. MEMBER : By then we
will have become ex-Members.

SHRI PRANAB MUKHERJEE :
You will agree that we have given a
substantial increase so far as the present
Members are concernsd. i

AN HON. MEMBER : Many of us
will become ex-Members,

MR. DEPUTY-SPEAKER : You will
be elected ugain 2nd you will come back.

SHRI PRANAB MUKHERJEE :
Regarding cx-servicemen, oanc, problem
we have about pensioners. The other
day my colleague, the Defence Minister
has suggested this. The problem partcu-



larly, so far as pension is concerned, is
about computation. we have offered to

% them the ready-reckoner. If they want

_.to have the ready-reckoncr, their claims
will be scttled immediatcly and about
those who will not accept it, point-to-
point fixation in respect of those cascs
will be done. One can understand the
problem when cleven lakhs of people are
involved and covering services over a
period of years, 15 to 25 years .,

MR. DEPUTY-SPEAKLR : Mr.
Finance Minister, there is not much of
differcnce also.  As a pensioner, 1 have
studied and | have also taken the arreae
The ready-rechoner is all right. Thers
is a difference of only one or two rupees.

SHR!I PRANAB MUKHERJEE :
That is why T have suggested In fact,
the Defence Minister the other day
discusscd in detail on the floor of the
other Housec.

About bank loans you Rave discus~ed
in detail with my colleagus, Mr Janardh-
ana Povjary.

. Regarding DA instalments | have
got some provisions in the Budget but |
will not be able to make any commit
ment right now .

SHRI RAMAVATAR SHASTRI
What is the use of hecping it ?

SHRI PRANAHKH MUKHERJEE :
Sir, these are the common  points  they
have made. But only a coupl: of
observations I can makc. These are
the exercises we are making. These are
the general points.  Whether Operation
Flood has b:come successful or not and
whether the Gircen  Revolution  has
become successful or not-you will get
amplec opportunity to bring them to iAc
attention of the Ministcrs when the
respective demands come up. Only one
point I would likc to clarify when he
referrcd to the Planning Commission and
ascertaining the wviews of Chicf
Ministers.

So far as the National Dcvelopment
Council is concerned, Chief Ministers
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come by their right-it is not an advisory
... (Interruptions) The Planning Commi-
ssion formulat¢s the Plans but the ulti-
mate approval of the Plan rests with
NDC. And NDC consists of all the
Chief Ministers .. (Interruptions) No,
no. | totally disagree with you, beca-
usc | myself conducted a number of con-
ferences of Chicf Ministers They cxpress
their views. The recent meeting 1 had
was on Sales Tax. Another meeting 1
am going to have on the 24th  They do
not want to bulldozc the majority view
and we do not want to suppress the
views of the other.  We try to work out
a conszsus and to my mind this system
has proved 10 be successful.  We should
rather strengthen this system instead of
just institutionalising and formalising
it

All other points and suggestions of

the hon Mcmbers I will pass on to the
respective Ministers.

MR DEPUTY-SPEAKER .1 shall
now put thc mation for consideration te
the vote of th:  House

The question is:

**That the Hill tv  pravide for the
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the scrvices of a part of the financ
ial  ycar 1984.85 b:  taken into
considcration.*’

The motion was abopted.

MR DEPUTY.SPFAKER : Now the
Qucstion 1s .

“That clauses 2 tm 4 and the Sched-
ule stand part of the Bill.*’

The motion was adopted

Claures 2 10'4 and the Schedule were
added 1o the Bill.

Clause 1, the Enacting Formula and
the Title were added 1o the Bill

SHRI PRANAB MUKHERJEE:
Sir, 1 h.g to move :

«That the Bill be passed.”’
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MR  DEPUTY-SPEAKER : The

question is :

*‘That the Bill be passed.’’

The motion was adopted.

SHRI SATYASADHAN CHAKRA-
BORTY : what is the Bill, sir 7. ..
Misapproprijation Bill ?

MR DEPUTY SPEAKER : Hon
Members, before 1 call the Minister of
Energy to make his statement, the
Parliamcntary Affairs Minister made a
requcst to the Chair that since they are
going to declare holiday on Friday, we
may take up the Supplementary Dema-
nds also | have consulted Mr. Satyasa-
dhan Chakraborty and Mr Ram Vilas
Paswan who are the valiant Opposition
Leaders thut we will pass it to-day and
they have also agreed. . (Interruprions)
We have to take the rvicws of the
Opposition  (Interreptions) Therefore,
after this statement we are going to take
up the Supplementary Demands al<o.

SHRI RAMAVATAR SHASTRI
[Patna) : Qur spcaker is not"here. How

can you takec 1t up ? We protest.

MR DEPUTY-SPEAKER : Is it the
scnse of the House that we take up the
Supplementary Demands also ?

SEVERAL HON MEMBERS : Yes,
yes

THE MINISTR OF ENERGY SHRI
P. SHIV SHANKAR) Why don,t you
tell him that he is also a valiant opposi-
tion lcader so that he will sit down ?

PROF AJIT KUMAR Mchia
(Semastipur) : No advance notice or
information was given.

MR DEPUTY-SPEAKER ; Please
listen .,

PROF AJIT KUMAR MEHTA :

Lcan go to any exient to help you and
€9-0 perate with you,

etc. (Start.)

MR DEPUTY-SPEAKER : Please
listen tome. We have asked for a
holiday on Friday because of Holi.
That is what I am telling. The sense
of the House is that we pass the supple-
mentary Demands also,

SHRI RAMAVATAR SHASTRI :
I am walking out in protest.

18-10 hrs

Shri Ramavatar Shastri then left
the House

MR DEPUTY SPEAKER : 1 am
sorry. We cannot satisfy everybody.

Now, the Hon. Minister of Energy
may make his statement.

Shri P. Shiv Shankar.

18.11 hrs

STATEMENT ON “NEW GAS STRIKE
IN GODAVARI ONSHORE AND OIL &
GAS STRIKE AT GANDHAR IN
CAMBAY BASIN®

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : Sir, T am
glad to announce two important discove.
ries which have been made in  the last
four days in Krishna-Godavari basin and
in the Cambay basin.

On March 10, 1984, gas with conden
sate was struck at Well Bhimonopalli-1
located about 60 kms. South-East of
Rajamundhari in East Godavari district.
The first object tested in intervals of
2810.5 metres to 2813.5 metres gave a
gas flow at a rate ranging from 27000 to
40000 cubic metres per day with the
choke size varying from }" to 3§
Scven more objects in this well are yet
to be tested.

This is the fourth well drilled in the
onland Godavari basin, the carlicr wells
being one at Razole and two at Narsa-
pur. Wellg both at Razole and Narsapur
had ecarlier given indications of the
presence of gas. An adjacent well
at Amlapuram which is under drilling
will also be tested shortly.

Drilling operotions are planned at
pire mcle  'wetticrs <n c.faardt

.



